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ENQUIRIES RE CALLING ATTEN-
TION NOTICES

{1) ARRESTS IN WEST BENGAL

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, I am speaking not on this
but on something else. I sought your
permission about the Calling Attention
Notice about the reign of terror in West
Bengal. Mr. Chairman, I would request
you kindly to consider it because the
Central Reserve Force ig also involved.
Already more than 10,000 people have
been arrested and another more than
1,000 are detained under the Preventive
Detention Act. I have also brought to
your notice the statement which the
Members of Parliament who visited
there have made day before yesterday.
Mr. Chairman, the police at Uttar Para
beat up students and teachers brutally,
and statements have been made. The
Members of Parliament have made a
statement about the situation there,
about the reign of terror going on in
West Bengal. I think the Central Gov-
ernment comes 1n ; there is no point in
saying that the Centre is not concerned
because it is a State matter. In the
first place., the Centre has got to give
certain directions when fundamental
rights are vioclated in this manner. If
somebody commits a crime, you can
arrest him, if you are suspicious ot
peopie having committed a crime, you
can arrest them. But you cannot enter
the houses and beat up people—men,
women and children. The Vice-Chan-

cellor of Jadavpur University, the
Vice-Chancellor of the Calcutta
University . . .

MR. CHAIRMAN : Please sit down.
You have given a Notice. . .

[ RAJYA SABHA ]
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SHRI BHUPESH GUPTA: I should
like to know In such matters. . .

SHRI ABID ALI (Maharashtra):
Again, I stand on a point of order. You
kindly direct him to sit down. If he
has your permission to mention an item,
of course you can; to that extent, it
is all right. But if Mr. Bhupesh Gupta
enters into details, we have also to give
the reply and tell him that there is no
question of terror there, no question
of crime. Persons who are misbehav-
ing have to be dealt with according to

law.
SHRI BHUPESH GUPTA : He is say-

ing it. I will not be diverted, Mr.
Chairman. . .

MR. CHAIRMAN : I want to tell you
this. You have given the Notice. . .
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MR. CHAIRMAN: I have passed it
on to the Home Minister.

SHRI BHUPESH GUPTA : Here is a
statement by a number of Members of
Parliament, and, Mr, Chairman. . .

SHRI ABID ALI: Mr. Chairman, I
have requested you to kindly give your
decision. If it is just a question of
mentioning, all right. But if you per-

mit a discussion, kindly allow it. We
are prepared ‘o participate in it. But
no details now.

SHRI BHUPESH GUPTA: ... I am

Sir, are you
He thinks that
I was

not discussing it. But,
lacking in intelligence?
you are lacking in intelligence.
raising a point. . .

MR. CHAIRMAN: You have raised
the point. I have referred the matter
to the Home Minister and I shall let
you know.

SHRI BHUPESH GUPTA: I would
request you to ask the Home Minister
to make the statement. Administra-
tion there is going, according to us, on
the instruction of the Central Govern-
ment. Apart from the fact that the
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Central Reserve Police is there, police
have been taken from Haryana under
the aegis of the Centre. Mr. Chairman,
the Province is in such a situation.

(Inperruptions.) Vice-Chancellors are not
politicians. . .

MR. CHAIRMAN: You placed the
whole matter before me. I have refer-
red it to the Home Minister and I shall
let you know.

SHRI BHUPESH GUPTA: You will
ask them not to object to this thing. It

is not advancing arguments. It is a
submission.

SHRI CHITTA BASU (West Bengal) :
Sir, I sought your permission in the
Chamber and you agreed. I was one of
the Memberg of Parliament who had
gone to West Bengal and visited several
places. Regarding the excesses com-
mitted by the police. . .

MR. CHAIRMAN : I have already re-
plied about it.

SHRI CHITTA BASU : Only one point
I want to add. It has been the con-
census of the Members of Parliament
who had been to West Bengal that there
has been a deliberate plan worked out
by certain masterminds. That being
the case . ..

SHRI ABID ALI: It is all cooked up.
Sir. how can you allow such things
without allowing us to reply?

SHRI BHUPESH GUPTA : Sir, why
this man is getting up again and again?

SHRI ABID ALI: You are allowing
incorrect statements being made, un-
verified statements. . .

SHRI BHUPESH GUPTA : You asked
us to resume our seat and we resumed
our seat. You now ask him to resume
his seat . ..

SHRI ABID ALI: ... How can you
accept that statement without any
basis?

SHRI BHUPESH GUPTA : Mr, Chair-
man. ., .
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MR. CHAIRMAN : Will you all sit
down?

SHRI CHITTA BASU: Only one
minute. That being the case, the Cen-
tral Reserve Police committed atroci-
ties. . .

SHRI ABID ALI: There is no atro-
city.

SHRI CHITTA BASU : It is not only
the question of West Bengal. The per-
sonnel who have been there in West
Bengal might be required to go to other
States too in similar contingencies un-
less Parliament takes up the matter
and suggests something. The Home
Minister should make a statement. I
think the Central Reserve Police person-
nel should not be sent to other parts of
the country ; they should be withdrawn.
It is not only a question of West Ben-
gal. The Parliament must look into it
today and the Home Minister should
make a statement.

SHRI M. GOVINDA REDDY (My-
sore) : Mr, Chairman, kindly see to it
that this does not go into the proceed-
ings.

MR. CHAIRMAN : No more discus-
sion.

SHRI BHUPESH GUPTA : Of course,
it is going into the proceedings. Are
the proceedings a copy-book for the
Congress Party? Is it a document of
the Congress Party? It is a document
of the House. Let the Home Minister
come and deny it. Sir, this kind of
thing cannot go on. Let the Home
Minister come and deny it. I do not
accept what they say.

SHRI NIREN GHOSH (West Bengal) :
Mr. Chairman, Sir, I have given notice
of a motion before you that the break-
down of law and order in West Bengal
be taken into consideration.

MR. CHAIRMAN: You have given
it just now. I shall consider about it.

SHRI NIREN GHOSH : I have infor-
mation that the police stipped naked. . .
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SHRI ABID ALI: Naxalbari.

SHRI NIREN GHOSH: . .. a young-
man of 17 and belaboured him merci-

lessly.

SHRI ABID ALI: Chou En-lai.

SHRI NIREN GHOSH : . . . and when
he wanted water *** ##* K

(Interruptions)

Unless the House discusses this thing,
I want to tell you most humbly. . .

MR. CHAIRMAN : We shall see.

SHRI NIREN GHOSH : . . . that there
will be chaos and we will face all the
consequences whatever they are.

SHRI ABID ALI: How can we forget
Naxalbari and Chou En-lai?

SHRI RAJNARAIN: On a point of
order. ¥ UF (T ATH ATET JT9H!

FarA @ g T 99 9T AT qeqT
AMEI0 | AE G A F @A F @l
werifag ggedl ¥ us fAE23 A1 "Irgm
g fFgr amgeqr F 9 9T AT X
AT 39T FT 937 4 & fasarzm
FEIA BT AW ATTH g1 3] { AT
s Agw feafa azr g ar ga3F anwifas
wged & qT AE) FeT GG ¢ HOA—
qA Aiww A —73T & A ag, gww
gAY Atat ¥ wgr § 5 @ sifeas
¥ wike dma Fehd< ¥ gFa W A
fFar s <@ & s uarfaEr W @
g @ AT A Fgt YA £, gur
7o [wzw g 2 5 sfi Gt 7 Q1 1w
A FE T A FIW FL AR FIG F
e wegaly F o 9FF fF aewEw
F JgaT 3 Wt afae § s &
sfxg 3a#t FA FT fedar w1 A

*#*Expunged as ordered by the Chair.,

[ RAJYA SABHA)
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MR. CHAIRMAN : This matter is not
before us. Please sit down. I want to
make a suggestion that for want of time
hon. Members must sit up during lunch
hour, and the House would go on till
6 P.M.

SHRI ABID ALI: And no waste of
time should be allowed like this.

SHRI NIREN GHOSH: Let us have
some lunch hour.

MR. CHAIRMAN : All right. We will
have a lunch break between 1 p.M. and
2 p.M.

SHRI BHUPESH GUPTA: We agree
to your suggestion. We can forego
Iunch breakfast, everything, and if you
like, we can starve here. But the 1ssue
that we raised should be discussed.
You are asking us to forego our lunch
to carry through the Government Busi-
ness. We do not ask the Government
to forego their lunch to carry through
our business. All we ask them 1s to
accommodate us.

MR. CHAIRMAN: The lunch hour
will be between 1 and 2.

SHRI ABID ALI: Sir, why do they
call it “Government Business”? It is
country’s business.

MR. CHAIRMAN: Let us conduct
the business in a proper manner. So
many people cannot stand up at the
same time and speak.

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : Sir, you have curtail-
ed lunch from 90 minutes to 60 minu-
tes. You can curtail it much more, we
are agreeable to it. But I respectfully
submit, Sir, that whatever is in the
Order Paper should be pursued in the
House and not matters which people
have talked to you in your Chamber.
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Thus, much of the time of the House
will be saved. Sir, these people take
advantage of your generosity and
make political propaganda here .
(Interruption.) This sort of things should
not be allowed.
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SHRI BHUPESH GUPTA: Sir, you
have heard him. In all fairness, you
should hear me. He says, Sir, that we
go to your Chamber for carrying on
political propaganda. . .

SHRI ABID ALI: No, no, he did not
say that. o

SHRI BHUPESH GUPTA : . . . there-
by making you a party to this political
propaganda. Secondly, we are not here
for acrobatics. We are here for poli-
tical statements dealing with the eco-
nomic and political situation of the
country and hence entitled 1o make
statements which have a bearing on the
business of the day.

SHRI ABID ALI: No Chou En-lai
affairs.

SHRI BHUPESH GUPTA : No, Sir. .

MR. CHAIRMAN : The House has
understood your point. Now I shall go
to legislative business.

N yRAR@A: W AT, TEITE FT AT
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MR. CHAIRMAN : You have sent me
a letter. I have to go through the letter
and then I shall look into it.

st IRAR@;: HF T, STIWIW F
/AT ST A XA o wAT fawasw
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MR, CHAIRMAN: Yes, you have
given notice for discussion. The time
will be fixed.

[ 18 DEC. 1967
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(ii) KoyNaNaGAR DISASTER

SHRI M. M. DHARIA (Maharashtra) :
Sir, I want to have your advice on one
point. In the morning, I gave a calling
Attention notice regarding the Koyna-
nagar disaster. I brought to your notice
that thousands of people have gone
homeless, that power has failed and
that thousands of acres of standing
crops were on the verge of disaster.
Under these circumstances, I wanted
a statement. . .

SHRI BHUPESH GUPTA: I shall

fully support it.

SHRI M. M. DHARIA : Please let me
finish. Sir, when I brought this te your
notice, you kindly said “Don’t give
this Calling Attention Notice”.

MR. CHAIRMAN: I suggested a

Short Notice Question.

SHRI M, M. DHARIA : Sir, T am like
an obedient student here and I obeyed
you. But those who have not obtained
your permission, mention anything they
want. So I want your advice about
that.

(Interruptions)

st AR ¢ srae, g9 S arfvar
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SHRI BHUPESH GUPTA : This is the
difference between them and the Oppo-
sition.

MR. CHAIRMAN : Mr. Dharia will
admit that I said that I would like a
Short Notice Question to be put on the
matter and that tomorrow or the day
after it can be taken up.

=t TR ¢ THY FIH AGN T
HT_q7 737 AgcaqW faug g, avemiias
ATTRAHRAT F1, ArH-fea 1 §. ..
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SHRI M. M. DHARIA : No, my point
is if the Chairman gives permission, it
should be the right and privilege of
any Member to make mention of such
incidents that take place in our country.
So, I cannot agree with Mr. Sinha, if
your permission is taken. But if your
permission is not given, then no Mem-
ber should be allowed to have his say.
That is my only submission.

MR. CHAIRMAN: We now go to
legislative business. Mr. Jagjivan Ram.

bk _— 7

THE RICE-MILLING INDUSTRY (RE-
GULATION) AMENDMENT BILL, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
CO-OPERATION (SHRI ANNASAHEB
SHINDE) : Sir, I beg to move for leave
to introduce a Bill to amend the Rice-
Milling Industry (Regulation) Act, 1958.

The question was proposed,

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, on a point of order. Now,
here. Sir, he is introducing a Bill copies
of which we have not got.

MR. CHAIRMAN : Both the English
and Hindi copies have been given.

SHRI BHUPESH GUPTA : Then it is
all right. Sometimes Bengali copies
also should be given. ;

MR. CHAIRMAN : The question is’:

“That leave be granted to introduce
a Bill to amend the Rice-Milling In-
dustry (Regulation) Act, 1958.”

The motion was adopted.

SHRI ANNASAHEB SHINDE: Sir, 1
introduce the Bill.

THE REGISTRATION OF BIRTHS
AND DEATHS BILL, 1967

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, T beg to
move for leave to introduce a Bill to
provide for the regulation of registra-
tion of births and deaths and for mat-
ters connected therewith.

[ RAJYA SABHA ]
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The question was put and the motion
was adopted.

SHRI K, S. RAMASWAMY: Sir, I
introduce the Bill.

aadom—;

MOTION RE FOURTH FIVE-YEAR
PLAN AND RELATED MATTERS—
continued,

MR. CHAIRMAN : Now we go to fur-
ther discussion on the Motion regarding
the Fourth Five-Year Plan. Mr. T. N.
Singh.

SHRI BHUPESH GUPTA (West Ben-
gal) : Sir, the Prime Minister made that
statement. I find that generally she is
absent. Hags she taken a holiday along
with the Plan holiday?

MR. CHAIRMAN: She must have
been busy otherwise. But the other
Ministers are here.

SHRI BHUPESH GUPTA: We seem
to be living in a period of holidays. Has
she taken holiday from the House?

MR. CHAIRMAN : The Official Lan-
guage matter will be taken up after we
dispose of the Bill regarding Haryana.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT) : I am here on
behalf of the Prime Minister.

SHRI BHUPESH GUPTA : He says “I
am here on behalf of the Prime Minis-
ter.” Proxy is good, Sir, ...

SHRI AWADHESHWAR PRASAD
SINHA (Bihar): The hon. Member
should know that the Prime Minister
has her obligations to the other House
also.

SHRI BHUPESH GUPTA: She has
obligations to this House also.

SHRI T. N. SINGH (Uttar Pradesh) :
Mr. Chairman, Sir, the other day. . .
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